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ORDER

T.C.p. r{o.3ulI&BC/ CLT/MB/MAH/20U
The Learned Representative of the petitioner is present.

He stated that Settlement as expected in this case.

Hence seeking adjournment. Granted,

Adjourned to 17.01.2018.
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BHASKARA PANTULA MOHAN
Member (Judicial)
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M.K. SHRAWAT
lYember (ludicial)


